THE CONTEMPT OF COURTS (AMENDMENT) ACT, 1976

No 45 OF 1976

[30th. March, 1976.]
An Act to amend the Contempt of Courts Ac

Be 1t enacted by Parhament in the Twenty-seventh Yﬁear of the
Republic of India as follows:—

" 1. This Act may be caﬁed the Contemét obfv_ Coiiri;s:_ ;-(l";fnendliﬁem)
Act, 1976.

700f 1971, 2. In the Contemipt of Courts Act, 1971

N msectlon15, in. sub-
section (1),—

’ '(i) in Elaﬁéé (b)), the word "‘or”VShall be inserted a't:":t,he'Aehdz

/

“1( ) after: clage - (b) as so amended the f0110W1ng clauSe shall
be 1nserted namely —

“ (c) in relatxon to the ngh Court forithe:’ Umon terntory
of Delh1 such Law Officer as. the Central Government. may, by
notification in the Official Gazette, specify in this behalf, or any
other person, with the consent in writing of such. Law. Officer.”.

295

Short
title,

Amends
ment of
section.1 5.



